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[Shri S. N. Mishra] 
should be conveyed to him. That should be 
enough. That would be my humble submission   
subject to your approval. 

SHRI NIREN GHOSH (West Bengal): I am 
sorry Mr. Mishra took up such a position. He 
may stand for the Princes. And I did not 
interrupt him. But when the question of dignity 
and the functioning of this House is concerned, 
one should not take a patisan atitude. That is 
my request to him. As Mr. S. N. Mishra said, 
we also feel there has been a derogatory 
remark about the functioning of this House. 
This, whether he is a Member of this House or 
of that, he cannot be allowed to make. I cannot 
cast aspersions on the functioning of the Lok 
Sabha. I am not entitled to do that, aqj, Rajya 
Sabha has done its patriotic duty. One may 
differ. Now, an explanation is owned from that 
particular Prince. He owes an explanation. He 
should clarify the position at least. He need not 
come before this House. He can pass on his 
explanation to the Chairman clarifying the 
matter to the satisfaction of the House. At least 
this much is due from him if not a privilege 
motion otherwise, we cannot let the entire 
matter remain in silence and we will be forced 
to take up this mater in the ensuing session- 

THE    VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : I have listened to the 
honourable Members. I have also noted that 
this very matter had been taken up with the 
Chairman and he in his full power and 
discretion disallowed it. That is enough for me 
not to allow this matter to be raised again. But 
there is another point that has been brought to 
my notice by the Leader of the Opposition. So 
far as his general proposal is concerned, I 
would commend it for the consideration of the 
Chairman. As regards the other matter the fact 
that the person who has made this remark is a 
Member of the other House gives me still 
further consi-deratior. that we should restrain 
ourselves So, I disallow permission to raise 
this matter. 

THE   BIHAR     APPROPRIATION 
BILL, 1969 

THE MINISTER OF SUPPLY AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF FINANCE (SHRI R.K. KHADELKAR): 
Sir, I  beg to move : 

"That the Bill to authorise payment and 
appropriation of certain further sums | 

from and out of the Consolidated Fund of 
the State of Bihar for the services of the 
financial year 1969-70 as passed by the 
Lok Sabha, be taken   into 
consideration." 

Sir, this Bill arises out of the Supplementary 
Demands voted by tho Lok Sabha on the 20th 
December, 1969 amounting to Rs. 714.52 lakhs 
and the expenditure of Rs. 3.36 lakhs charged 
on the Consolidated Fund of the State. The 
Supplementary Demands statement was 
circulated in the House on the 16th of 
December, 1969 and full explanations for the 
additional provisions asked for have been given 
therein. I do not, therefore propose to take the 
time of the House in further explaining them 
here. Although the gross expenditure is of the 
order of Rs. 7.18 crores, after taking into 
account the receipts, recoveries, equivalent 
surrenders and adjustments etc. the net outgo as 
a result of the Supplementary Demands would 
be about Rs. 2.97 crores. 

Among the more important items of 
additional expenditure, mention may be made 
of the provisions for drought and flood relief 
operations (Rs. 138lakhs), grants to 
Universities for meeting increased expenditure 
on account of improved pay scales of the staff 
of the Universities and to teaching and non-
teaching staff of the non-constituent colleges 
(Rs. 118 lakhs); provision for mid-day meals to 
students of primary and middle schools (Rs. 50 
lakhs); provision for national merits 
scholarships to meritorious students (Rs. 38 
lakhs); increased expenditure on dietary 
charges in jails (Rs.43 lakhs); provision for low 
income and rental housing schemes etc. (Rs. 30 
lakhs); construction of various buildings, pro-
jects etc. by PWD (Rs. 22 lakhs); repairs for 
Patna Medical College (Rs. 14 lakhs) etc. 

Sir, I  move. 
The question was proposed. 

SHRI P.  C.  MITRA  (Bihari   :  Mr. Vice-
Chairman,      it  is   unfortunate   that the  
President's  Rule still     continues in Bihar as 
a result of which we have to consider this 
Appropriation     Bill. It is   well known, Sir, 
that a representative Government can be 
formed there and there was a list submitted by 
the leader of the Congress Party there 
consisting of 165 Members but some 
important personality  of   India does not like 
that man   to head the Government.  Therefore 
today Bihar is under the President's Rule. We 
do not know when 



5749 Bihar Appropriation [24 DEC 1969] Bill, 1969 5750 

that    Rule will be lifted.    There is    a rumour 
that unless the   Congress     Party shifts its 
allegiance to some other person who is 
acceptable to the   Prime   Minister of India,   
Bihar   will not get any   representative 
Government. I   wish the   Prime Minister 
herself should have disowned that insinuation    
but she is mum and she is not making any 
statement.   From   that it appears that it is true.    
Otherwise why this attempt to break  the   
Congress Party there ? Where is the chance of 
any other Government coming  into power  
even  if 50 Members come out of the Congress 
Party? Which parties will  support such a 
Government? The whole thing boils down to 
this that unless they succumb to her dictates,   
there   will be a direct rule from the Centre.    
The result is quite evident. If any    
representative    Government had remained in   
power in   Bihar,   the strike of 40   thousand 
workers would not have continued foi  40    
days in    Jamshedpur You know,    Sir,    in 
Bengal there was a similar strike.   But the   
Labour Minister here was very anxious to 
resolve the difference and he ran    several    
times to Cal- I cutta to settle those issues as a 
result of which the workers went back     to 
work. Now I am asking one question   here.  
Did Mr.   Jagjivan   Ram   who is now holding 
the  Labour     Portfolio  go  to settle the matter 
there ?  Did he go and talk  to the workers 
there?   No,   he did not do that. Instead of that 
he depended on  his junior Minister   who had 
no  experience   of the labour movement. Mr.       
Bhagwat    Jha Azad did not like that portfolio 
and he had no experience of the labour 
movement there and naturally  he depended on    
the report of the State   Government and re-
peated it here. He    said "We are doing 
everything to settle it."  The  other  day he said 
within  two or three days the wage dispute 
about the remaining three concerns would be 
settled but that period of two or three days has 
not yet expired. Still the workers are on   strike.   
Not only that but. there is full-scale    repression    
going   on. Even   on   the 22nd last, io more 
workers have been arrested. He   said     that     
on the whole the situation there was peaceful 
and the strike was going   on    peacefully but 
we find that the arrests of workers are going on   
and in   this way they  want to crush the morale    
of the workers.    The INTUC union   which has 
no   representative character   came to a 
settlement with them    but the workers did not 
accept it. It seems that the agreement which has 
been arrived at he has not    studied it at all. He 
said "Do   you know   that one worker was 
getting Rs. 200 per month   and still 

they complain about it ?" The whole difficulty 
is that he comes from a society which thinks 
that woikers should be paid only Rs. 5 or Rs. io 
a month. So when he finds that a workers' 
minimum wage is Rs. 200, he is surprised. 
Actually he has declared that the minimum 
benfit to the workers will come to Rs. 35 per 
motnh. I would try to show that that is not so. 
In this connection I would like to draw your 
attention to pragraph 18 of the Telco agreement 
in which it was state    : 

"Compensatory and special allowance 
paid to workmen, who receive wages of Rs. 
40/- per month shall be reduced by five 
rupees per month. These allowances were 
paid to workmen to compensate for losses 
suffered by them as a result of rationalised 
Bonus Scheme of 1967". 

These deductions will negate the gains of wage 
revision by the current agreement and prevent 
the implementation of clause 2 of the present 
agreement which guarantees a minimum 
additional benefit of Rs. 35/- per month. This 
will prevent a large number of workmen from 
receiving any benefit, whatsoever or may even 
cause a cut in  wages. 

In the same way, Sir, the Tinplat Company 
Agreement paragraph 8 abolishes extra work 
allowance. Because of this the loss of earnings 
of the workers was to the extent of 50 to 60 
rupees per month. In this way also many of the 
workers' total earnings will be less now than 
what they were getting previously, despite the 
so called revision in wages. With one hand they 
give and with another hand they withdraw, and 
in this way they have tried to show that they 
are giving more to the workers. 

The Tube Company Agreement paragraph 4 
introduces a new system which involves a 
considerable fe'' in bonus earnings, which will 
negate e provision that no workman will u 
adversely affected. 

In the same way, Sir, the cou "sion of daily-
rated workmen into monthly rated workmen 
not only prevents them from enjoying the 
benefits of monthly-rated workeman in the 
matter of leave but will also involve additional 
burden in the form of increase in house rent to 
be recovered,  and other things. 

In the same way, Sir, they have cut some 
holidays  in  certain concerns.  They have 
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[ Shri P. C. Mitra ] 
thus tried to show that the workmen are 
getting more pay. But, Sir, if they had worked 
on those holidays now cut, they would have 
got duble the wage and would have earned 
more. 

  
In the same way, Sir, in the HEC there has 

been a settlement recently, and that also with an 
INTUC union which has no representative 
character. As a result the workers are not 
satisfied with the wages and so the other day 
there was a demonstration staged before the 
administrative office. For a long time they had 
been enjoying several kinds of leave, casual 
leave and other things. And that also has been 
done away with. Besides all that they had been 
getting holidays on all second Saturdays. That 
has also been done away with. They had also 
been getting a month's leave annually. That has 
also been done away with. Thus, there the 
agitation is going on. 

The main purpose of my pointing out these 
things is that, if there had been a representative 
Government, then this situation would not have 
deteriorated to such an extent that in this strike 
40,000 workers, and about 40,000 casual 
workers also are involved. Also the strike 
would not have continued for such a long 
period. While I have no quarrel with the 
Demands made on account of this Appro-
priation Bill which has been brought forward, I 
wanted to place these things before this august 
House so that the Government may take an 
early decision to come to a settlement with the 
workers and the repressive measures that have 
been going on there could be done away with. 
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SHRI MULKA GOVINDA REDDY 

(Mysore) : Mr. Vice-Chairman, Sir, I want to 
make some observations on this Bihar 
Appropriation Bill, 1969. This Bill has come 
up before this House for the simple reason that 
there is no elected Government in Bihar and 
that President's rule has been imposed in    
Bihar.    After 

the 1967 general elections the entire 
political pattern in India gave a different 
picture than what it waa before 1967. In 
more than eight or nine States the then 
united Congress lost its support and other 
parties came into power in some States 
with their own majority and in some others 
in coalition with other parties. This 
povision of article 356 of the Constitution 
has been applied in more than one State 
on more than one occasion, but such a 
provision is not applicable to the Centre. 
Why this attitude was taken up by the 
framersofthe Constitution I do not know. 
They may have had good reasons at that 
time but now the times have changed. 
More then a3 years we have spent after 
attaining   i ice   and   nearly 19 
years after mis Constitution came into being. 
So it is time that we had a new look at the 
provisions of our Constitution. The entire basis 
of the Constitution has changed. Now all 
parties have accepted democratic socialism as 
the goal and the new society should be based 
on that. That content should be given shape in 
the Constitution which is lacking in the one 
which we are working now. 

Mr. Vice-Chairman, this article 356 is an 
anachronism. I understand that this was taken 
out from the Government of India Act, 1935, 
and put into this Constitution. At that time it 
might have been found to be necessary to have 
Presidents, rule in the States but now I do not 
think there is any reason why we should conti-
nue to have this provision empowering 
President's rule to be imposed in one State or 
the other. I am therefore pleading that this 
article should be completely deleted from  the 
Constitution. 

One may ask what then should be done if the 
constitutional Government fails to function in a 
State and if the Government of the State cannot 
be carried on in accordance with the provisions 
of the constitution. Here in Delhi in Parliament 
if the present Government is defeated we are 
not going to have President's rule but a 
caretaker Government will continue to function 
for two or three months and thereafter fresh 
celections will be held* Similarly in any State 
in India if the Government of the State cannot 
be continued in accordance with the provisions 
of the Constitution then President's rule need 
not be imposed on that State but fresh elections 
may be conducted. Of course you will be quite 
right if you ask me how many times one should 
have midterm   elections in   one   State. In   
Bihar 
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we have already had one mid-term 
election and again if you want to have 
a mid-term election people may not like 
to have it and candidates may not like to 
have mid-term elections and elections arc 
a costly affair. So I quite see the point 
that we should not have mid-term elections 
off and on. Therefore in order to get over 
these difficulties we should try to have 
electoral reforms. The present system of 
voting should be done away with and we 
should introduce the party system of 
voting as in West Germany and some 
other countries.   Proportional ) em 
voting should be introduced. I therefore plead 
that an Electoral Commission should be 
appointed to go into this entire question. Many 
a time you know both here and else where, in 
the Centre and in the States, minority 
Governments come into being with minority 
votes. If a party gets 34 or 35 per cent of the 
votes but if it gets a majority that party will 
rule the State or at the Centre. So in order to 
avoid this anomalous situation we should have 
electoral reforms. Proportional representation 
should be introduced; the party system of 
voting should be introduced. Then only this 
kind of anomaly can be removed and reals 
representatives with majority votes will rule 
over us. 

Secondly, Mr. Vice-Chairman, this Bihar 
question has been hanging file for a long time. 
It is nearly Seven or eight months since 
President's rule was imposed and why was that 
imposed? Because the Government that was in 
power at that time lost its majority and the 
Governor did not call the Opposition leader to 
form the Government. He should have done it. 
But how that he is not doing it, I cannot 
understand why he is not asking any one party 
to form the Government. I do not know 
whether Mr. Harihar Singh has got a majority 
or not. There are others who are claiming that 
they have a majority. The SSP along with some 
other parties claims that they ave a majority. It 
should be left to the choice of the Governor to 
in/ te Mr. Harihar Singh or Mr. Karpoori 
Thakur to form the Ministry. If the Ministry 
headed by Mr. Harihar Singh is d feated then 
the other man might be called to form the 
Ministry. If both the groi ] s cannot survive 
then there is no other alternative left for the 
Governor but to order fresh elxtions 
lmmed'itely. If that is done ihere would not be 
any occasion for us to discuss this Bihar 
Appropriation Bill or any other appropriation 
Bill here. Therefore  I     plead  that  the  
Governor 

should take immediate steps to have a, 
representative Government, a popular 
Government in Bihar. 

Another point I would like to make is this. 
In this changing political pattern-defections 
have now come to be regarded as a worth 
while business. We appointed a Committee to 
go into this question and the Committee gave 
its Report in which suggestions were made that 
whoever defects from one party to the other he 
should re-sgin autom^lja^ly otherwise these 
defections will SBve a premium and the 
defectors will be in a position to control the 
affairs of the country. It is not good for the 
country, it is not good for socialism or for 
democracy. Therefore these defectors whether 
from the Congress or from any other party, 
should not have any place and they shouJd not 
continue either as members of the legislature or 
as Members of Parliament once they defect 
from one party on whose ticket they were 
elected. 

Another point I would like to stress is 
regarding the provision in the Constitution 
empowering the Chief Minister to advise the 
Governor to convene the State Legislature on 
the expiry of six months and this is a power 
which is misused by most of the Chief 
Ministers. It was misused by the present Chief 
Ministers. If there is a change in the pattern, in 
the strength of a political party headed by the 
Chief Minister, he does not want to face the 
Assembly. He feels shy to face the Assembly. 
There was a spectacle of parading of MLA's 
before the Governor. I detest that. I do not want 
that MLAs should go and parade before the 
Governor and their heads should be counted. 
They are not cattle to be counted. They are res-
pectable Members of the Assembly. Therefore, 
I plead that this provision enabling the Chief 
Minister to advise the Governor to convene the 
Assembly, taking the period as six months, 
should be done away with and a constitutional 
amendment should be brought forward. Not 
more than four months or three months should 
be allowed for the Chief Minister to advise the 
Governor to convene a meeting of the State 
Assembly. If this six-month rule is done away 
with, then they will be obliged to face the 
Assembly. They should test their strength on 
the floor of the Assembly. They should not ask 
the Chief Minister to continue to be in power 
even though he has lost the majority. The fact 
is that in UP Mr. Kamalapathi Tripathi and 
those Congress Members who have left the 
Congress Party   along with    him    claim 
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[Shri Mulka Govinda Reddy] that they 
have a majority in the State Legislature. Mr. C. 
B. Gupta's is a minority Government, as the 
Government at the Centre here. Mrs. Indira 
Gandhi's Government also is a minority 
Government but Mrs. Indira Gandhi's 
Government, has got a majority in both Houses 
of Parliament. It was tested on many occasions. 
The majority of Members have voted for her. 

SHRI S. D. MISRA (Uttar Pradesh) : It will 
be tested there too. 

SHRI MULKA GOVINDA REDDY : We have 
no quarrel with the present Government here, 
but in the State of Uttar Pradesh, the Chief 
Minister is feeling shy to face the Assembly. 

SHRI S. D. MISRA : It is already convened 
on a particular date. 

SHRI MULKA GOVINDA REDDY : 
Yes. Everybody knows that he has lost his 
majority in the Assembly. So, he should be 
fair. I will be very glad if Mr. C. B. Gupta gets 
his majority on the floor of the House. 

SHRI S. D. MISRA :   Thank   you. 

SHRI MULKA GOVINDA REDDY : But 
he is not convening the State Assembly. He is 
taking this excuse under this article of the 
Constitution. 

SHRI S. D. MISRA : He has already 
convened it. 

SHRI MULKA GOVINDA REDDY : 
He has convened the Assembly only in the 
month of February. When these things have 
taken place, he should have convened the 
Assembly now. He should have had the 
decency to convene the Assembly and test his 
strength there. If he gets a majority, nobody 
would have any quarrel. Now, Mr. C. B. Gupta 
and most of the Chief Ministers resort to this 
article in the Constitution, that is the six-month 
limit, the period within which they should con-
vene the Assembly. Even the Chief Ministers 
who have got full majority in the State do not 
convene the Assembly. For instance, in 
Mysore State there are rumours that many 
Congress MLAs are leaving the present 
Ministry and they would like to form the 
Opposition. 

SHRI S. D.MISRA : The hon. Minister is  
not  saying  anything  about  Kerala. What 
about Kerala ? 

SHRI     K.    CHANDRASEKHARAN 
(Kerala) : I shall reply. There is absolutely 
nothing wrong about Keala. In Kerala the 
Assembly met in November and the Assembly 
is being convened on the 9th January. There is 
nothing wrong there. In Kerala it is for the 
Assembly to decide. Your party is there. 

SHRI NIREN GHOSH (West Bengal) : I 
beg to differ from Shri Chandrasekharan. 

SHRI K. CHANDRASEKHARAN : When 
the Marxist Chief Minister was in office in 
Kerala, the Assembly was being convened 
once in six months. When the present United 
Fiont Ministry is there, it is confident that 
nobody can oust it. Therefore, they are 
convening the Assembly on the 9th January. 

SHRIK. P. SUBRAMANIA MENON : I 
am thankfull to Mr. Chandrasekharan that his 
Ministry is standing with their support. 

SHRI K. CHANDRASEKHARAN : It will 
get the support of every good man in Kerala. 

SHRI MULKA GOVINDA REDDY : Even 
in Mysore the present Government has got a 
full majority in the State Legislature. I do not 
doubt it, but . . . 

THE VICE-CHAIRMAN 'SHRI AKBAR 
ALI KHAN): Mr. Chandrasekharan has also to 
speak and you have taken much more time. 

SHRI MULKA GOVINDA REDDY : Even 
there the Chief Minister, in spite of the request 
made, in spite of the demands made by the 
leader of the opposition and by the dissident 
Congressmen, is refusing to convene a 
meeting of the State Legislature. He is taking 
cover under this article of the Constitution- 
They will convene the State Legislature, only 
at the expiry of the six-month period. This is a 
very dangerous article and it should be 
amended. That is what I want you to do. Good 
Government is no substitute for self-
government. Therefore, I demand that 
immediately a popular Government should be 
established in Bihar. 
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RE ALLEGED TICKETLESS 
TRAVEL- LING BY SOME 

DELEGATES FROM WEST BENGAL  
ATTENDING THE AHMEDABAD 

SESSION 
MR. VICE-CHAIRMAN (SHRI 

AKBAR ALI KHAN) : Before I call Mr. 
Sen Gupta I allow M . Misra to speak, as 
he asked my permission to raise a certain 

point. 

SHRI BHUPESH GUPTA : Sir, on a 
personal explanation. I did not mean 
anything. I wanted only to find out from 
them,     and   surely   I   never    said   my 

 


